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BEFORE THE NATIONAL GREEN TRlBUNAL
SOUTHERN ZONE BENCH, CHENNAI

oRTGTNAL APPLICATION NO. 3s/2024 (SZ)

EARLIER O.A. NO.637/2023 (PB)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU

based on the news item in Daijiworld

Dt. 26.10.2023 titled "Mangalore:
ttlegal sfone quarry mining
Contractor threatens local
residents"

Versus

Deputy Commissioner, Dakshina Kannada and Ors ... Respondents

MOST RESPECTFULLY SHOWETH:

That the instant report is being filed pursuant to the order dated

16.02.2026 passed by this Hon'ble Tribunal in the instant matter,

pertaining to realization of the remaining environmental

compensation of Rs. 4,80,000/- from the violator.

with respect to the queries posed and the observations made in the

1

2

order dated 1d02.2026, it is submitted as follows:

3. Re: Reattachment of Vehicles - lt is submitted that the vehicles

attached previously have not been reattached, the state has already

attached the land belonging to the defaulter Mr. Suresh Sanjeeva

t

Further REPORT ON BEHALF OF RESPONDENT NO. 1
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Bhandary for the very same environmental compensation which is

due to be paid under the present original Application. The attachment

has already been incorporated in the RTC as well.

the defaulter that has been attached are as follows:
District Dakshina Kannada
Taluk Mangaluru

Neerumarga
411A (0,70 acres),
412 (0.18 acres),
415A(1.36 acres)
Total extent- 2.24 acres
Converted land- 1.08 acres
Khushki land- 1.16 acres
Total extent- 2.24 acres

Sy No and extent:

Land Type

G uidance value of land as
per Sub Registrar Office

Converted
land

Rs 6,5001 per
Square mtr.

Khushki larrd Rs 1,81,20,000
pqr acre.

Total value of 2.24 acres Rs 4,94,29,140/-
(Rs Four Crore Ninety-Four
Lakhs Twenty Nine Thousand
One Hundred and Forty
Only).

5. True copy along with translated copy of sub Registrar office

Guidance Value of land is annexed herewith as Annexure R-l.

6. The defaulter has faired to pay the barance penarty amount of Rs-

4,80,000/- till date. Therefore, the Tahsildar, Mangaluru Taluk has

issued Auction notice bearing no: TaxlCN4Ol25_26 and

T axl CRI 1 9 12025 I 959448, dated24.04.2026 , informing the public that

4. Details of Attached Propertv - The details of the land belonging to

Village
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the property belonging to the defaulter Shri Suresh Sanjeeva

Bhandary S/o Sanjeeva Anthappa Bhandary bearing Sy No 4/1A

(0.70 acres) 412 (0.18 acres) and 4l5A (1.36 acres) will be sold

through public auction on 02.05.2026 at 11.00 AM and interested

bidders can participate in the auction. After the auction of the said

lands, the Tahsildar will remit the amount which is due to the

Government and also recover the cost of the sale and pay the

balance amount to the defaulter.

7, True Copy along with translated copy of auction notice dated

24.04.2026 is annexed herewith as Annexure R-2'

S.ltisherebysubmittedthatnecessarystepshavebeentakento

recover the amount due from the defaulter. ln view of the above, the

present original application may be disposed of'

Dakshina Khngderlf istrict

Filed by

Darpan KM
Standing Counsel
State of Karnataka

ct

Date:2B.04.2026
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Annexure A

Revised Estimated Average Market Value Guidance price list for the year 2023-24falling within the jurisdiction ofMunicipal corporation/ city council/ Municipality/Town panchay",h of M"ng.luru Taluk sub Registrar office

Village Revised Residential Site Rate pe
square Mtr

Neerumarga Village (Gurupura Hobli)

7177 Neerumarga - Main Road Neerumarga - Main Road 6500

1,178 Neerumarga - Cross Road Neerumarga - Cross Road 3500

1,1,79 Neerumarga- lnterior Neerumarga- lnterior 3500

Translated Copy of Annexure R-1
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to s•, So/40/25-26 
os a,eo/19/2025/9-959448 

25-26 

19/2025/-95448 

eo:24-04-2026 

: 3O: 

5 

do4,80,000/ Joateis abd 
~JO. 4/n 0.70 , 42 

0.18 3, 4/5e0 136603 

6 

Seo¡: 24-04-2026 

Do 02-05-2026 

ToEt 11.00 oétez 

Annexure R-2 9



Annexure B

The public is hereby informed that the immovable property described in the following schedure has arready been aftached for recovery of arrears due to the Government and thisimmovable property will be sold through auction lnterested bidders may purchase the immovable property at the auction. Further information rnay be obtained by interestedbidders at the Taluk ofice durin8 oflice hours {lmportant Note.: The nevenue rnspector concerned sharr report whether the attachment order of another court has beenrecorded in the register ofthe immovable property concerned).

NotraxlcR I 40/25-26

No: r ax/ CR/ L9/ 2O2S /95944A

Sl No File No

NotlaxlgR / 40/25-
26 No:

rax/CR/19/2025/95
9444

Defaulter Nam.

Shri Suresh Sanjeeva Bhandary
S/o Sanjeeva Anthappa

Bhandary (Family Charitable
Trust) Bommara House,

Kadandale VillaSe Moodabidre
Taluk

Offi.e ol the Tahsildar, Mantaluru Taluk Dakshina Xannada District

lmmovable p.operty Auctlon Notice

Description of [and

Amount Due to the
Government

Details of properties to
be auctioned

Datet 24/04/2026

Designation ot orricer
conductint the auction Place and time of auction

1

Mangaluru Taluk
Neerumarga Village SV

No 4/1A-O.7O Aqes,4/2-
0.18 acre!,4/5A- 1.36

acres along with assets

Date: 02/05/2026, rLoo AM office of
the Deputy Tahsildar, Gurupura Hobli,

Mangalun, Taluk

Rs 4,80,00O/-

To,

1

3

4

5

sd

Tahsildar
ManSaluru Taluk

shrisuresh sanjeeva Bhandarys/o sanieev. Anthappa thanda.y (Family charitable Trust)Bommara House, Kadandale village Moodabidre Taluk- throuSh the TahsildarMoodabidre Taluk- served copy shall be submltted to this office withoui fail.

The Revenue lnspe.tor, Gurupura Hobli- for fufthe. ne.essary action

The Revenue lnspector/ village Administrdtive officer- to be present on the date of aucdon. To publish the auction notice in the daily newspaper and submit a copy ofpaper publication to this office. To 8ive wide publicity about the auction..

shri Suresh sanieeva thandary s/o sanj€eva Anthappa Bhandary lFamily charitable Trust) gommara Hous€, Kadandale village Moodabidre Taluk- through speed post

The Hon'ble Oeputy Commissioner, Dakshina xannada Oist.ict, Manealuru for informadon

Deputy Tahsildar
Gurupura Hobli

Translated Copy of Annexure R-2 10
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